
JOINT ZILA AND SESSION JUDGES ACT 1845 

ACT No XXIX OF 1845 

(Rep., Act 10 of 1872) 

[27th December, 1845.] 

Passed by the Hon’ble the President of the Council of India in Council on the 27th December 1845, 

with the assent of the Right Hon’ble the Governor General of India. 

AN Act to empower the Government of Bombay to appoint Joint Zillah Judges or Join Session 

Judges. 

I. It is hereby enacted, that it shall be lawful for the Governor in Council of Bombay, with the 

consent of the Governor General of India in Council, whenever the state of Civil Judicial business 

may render it expedient, to appoint in any Zillah, within the Territories subject to the Presidency 

of Bombay, a Joint Judge, who shall be vested with co-extensive powers and a concurrent 

jurisdiction with the Judges of the Zillah, except that he shall not keep a file of Civil Suits, but 

shall transact such Civil business only as he may receive from the Judge of the Zillah. 

II. And it is hereby enacted, that the Rules and Regulations at present in force, or which may 

hereinafter be enacted for the guidance of the Judge, shall be equally applicable to the Joint Judge. 

III. And it is hereby enacted, that previous to exercising the functions of his Office, the Joint 

Judge shall take the oath prescribed for the Judge, with the requisite alteration of designation, or 

when the oath is dispensed with under Act XXI. of 1837, shall make and subscribe a declaration 

in writing to the same effect with such oath. 

IV. And it is hereby enacted, that the seal of the Joint Judge shall be the same as is used by the 

Judge of the Zillah. 

V. And it is hereby enacted, that it shall be lawful for the said Governor in Council, with the 

consent of the said Governor General in Council, whenever the state of Criminal Judicial business 

may render it expedient, to appoint in any Zillah within the said Territories a Joint Session Judge 

who shall be vested with co-extensive powers and a concurrent jurisdiction with the Session Judge 

of the Zillah, except that he shall not receive original complaints, but shall transact such Criminal 

business only as he may receive from the Session Judge of the Zillah. 

VI. And it is hereby enacted, that the Rules and Regulations at present in force or which may 

hereafter be enacted for the guidance of the Session Judge, shall be equally applicable to the Joint 

Session Judge. 

VII. And it is hereby enacted, that previous to exercising the function of his Office, the Joint 

Session Judge shall take the oath prescribed for the Session Judge with the requisite alteration of 

designation, or when the oath is dispensed with under Act XXI. of 1837, shall make and subscribe 

a declaration in writing to the same effect with such oath. 



VIII. And it is hereby enacted, that the seal of the Joint Session Judge shall be the same as is 

used by the Session Judge of the Zillah. 

 


